
Tl'e Good Conduct Prisoners ' Probational Release Rules. 

Published witla Punjab Government, Home Dcpurment (?ailbv) N~flcation NO. 
13262, dated 2 7.4.192 7. 

1. These rules may be called the Good Conduct Prisoners' probational Release Rules. 

2. Detinitions. - In these rules, unless there is anything repugnant in the subject or con- 
text, - 

(1) "The Act" means the Good Conduct Prisoners' Probational Release Act, 1926; 
(2) "Reclamation Officer" means an officer appointed by the State Government for 

the superintendence, direction and control of persons released from prison under the pro- 
visions of the Act; . -. 

(3) "Probation Officer" means an officer appointed by the State Government to assist 
the Reclamation Officer in the discharge of his duties. 

(4) "Su erintendent" means the Superintendent of a prison in which any prisoners to 
be release 6) under the Act ate confined, or any other offlcer specially authorised in this bo- 
half by the State Government, 

3. The Reclamation Officer and the Probation Officer shall be taken to be the Govern- 
ment within the meaning of sections 2,7  and 8 of the Act. 

4, Conditional release of well-behaved prisoners, - (a) The Reclamation Officer 
may, at any time after consultation with the Superintendent, prepare a list of prisoners, 
who, from their antecedents or conduct in prison, appear to be likely, if released from 
prison, to abstain from crime and to lead a useful and industrious life, and may forward 
a list of such prisoners to the State Government with a recommendation for their release 
under the Act. 

The State Government may thereupon permit all or any of such prisoners to be released 
by licenses under section 2 of the Act. 

(b) A license under section 2 of the Act shall be in Form A herewith annexed, and 
shall contain the conditions stated therein. 

(c) No prisoner shall be released from a prison unless the conditions of the license 
are personally explained to him by the Superintendent and are accepted by him. 
The fact that the conditions were so explained to the prisoner and were accepted 

. by him shall be certified on the license by the Superintendent. 

1 5. Powers and duties of the Reclamation Officer. - (a)  The Reclamation Officer 1 shall be generally responsible forthe supervision,@rection and control of all prisoners re- 
: leased under the Act. .--. - 
I 
1 .  (b) Subject to any pneral or special orders'issued by the State Government in this 
I I 

behalf, the Reclamation Officer may lace any prisoner released under the Act F under the authority of a Probation 0 ficer and may delegate to him any of his 
I duties in respect of Such prisoners. .* 

Duties of Probation Omcer* -(a) Probation Officer shall work under the control of 
e Reclamation Oficer and shall perform such duties and exercise such powem as may 

be assigned to them by that Officer- 
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